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CENTRaL AMMINISTRATIVE TRIBUNAL pRINCIPAL BENCH
NEY NELHI,

0 A.No, 2327/1991 ;
- \
Ney nelhi: this the 28 "day of MAY 1997,

HON 'BLE MR.SeR.ADIGE,MEMBER(A)
HON*BLE NR,AsVENAVALLI, M eBER(J)

B.N.Laroiysa,

s/0 shri Satpal Laroiya,

R0 11/15, Tilak Nagar,

New Delhi eesoe ppplicant

(By Adwate: Shri G.D,3handarl )
B rsus
UNION OF INNIA throuwgh

1, The Secratary to the Govt, of India,
Mministry of Defence,
south Block,
Neu Delhi.

2. The thginser=-In=Chief,
Amy Headquarters,
Kashmir House,

Ney Delhi,

3, Chisf ghginaer,
Wes tapn Qomm and,
Chandigarhe

4, The Chisf Engineser,
Delhi Zone,
Delhi Cantt,

5 C.U.E.R.R.Hospital,
Delhi Cantte

6. Garrison Ehgineer(P) I,

Re ReHaspital,

mlhi Cmtt. 10 ..........Fbspcndd"tsa

(By Ad\ncat93 Shri VoSoR.Krisma )o
JUNMENT
BY HON'BLE MReS, R, ADIGE MEMBER(A),

applicant seeks quashing of promotion orders
vide PC of Augusty,1989; a declaration that his nams
was not liable tv be placed in sealed cover in that
PC, and his promotion as Exscutive Bhgineer with
effect from ths date his juniors ware promoted vide

that PC with consequential benefits,
N\
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2. W have heard Shri G, D.Bhandari for applicant

and Shri V,S5.R.Krishna for respondents,

3. Adnittadly applicant was subsequantly promo ted
as Exscutiwe Ehg'inaer WeBe o 157491 despite istue of a
chargs shest to him on 16,391 and he is also sald

to have retired on superannuation since.

4, As the AwQust,1989 PC's recommendations

in respect of applicant are available though kept

in sealed cowr, uhatewr the circumstances uhich
impelled the oPC to keep“ those recommendjations

in a sealed cowr at that point of time, ths just and
fair course of action to be adopted now, as shri
Krishna concedes, is to direct respondents to

open the sealed cover containing those recommendations,
and in the light of thess recommendations extend

to mplicant such benefits as are adnissible to him
in accordahce with rules and instructions, We dirsct
accordingly and call upon respondents to implement
these directions as expeditiously as possible and
preferably within 3 months from the dats of receipt

of a copy of this judoment,

5. This OA is disposed of in tams of para 4 dova,

No costs .

e Aoty Afiig
( DR. A.VEDAVALLI ) ( S.RenD GEZ

MEMBER(J) mMBER(A),
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